|
i
H

IN THE| |
AT BF H

0.A.No0.203/95

| i |
I [
Between: ' ‘l}

G .Ankalappal. [ . '

And : i

1. The Superintendent of Post Office
Anantapur Division, Anantapur.|
j

2. The Chief Post Master General,
Andhra Pradesh, Hyderabad. lf

3., The Director General of Postsland

Telegraphs) NewIDelhi.

;I!

H

4. The Post Master,
Anantapur, \

Counsel for the respondents:

Counsel for.thé apﬁlicant: [_
'y
| i
i

CORAM 3 ‘ ; ]

Hon'ble|5ri R. Rangarajan,

Hon'ble

JUDGMENT :
(per

!

Ms. Rajeswari for‘T.P.Achééya.

H

the applicant ahd gg;{RaJeswara Rad'for Sri Ramana,
i

| |

for the respondents.

Je.

k)

{l
]
-

!
£
:i .

!

Date of dec131on- OcéLber 22,

Head Post Office,

i T,P.Acharya.

dember (A)

sri B.S.Jai Paramgsﬂwara Memberf(J)

Hon'ble Sri R. Rangarajan MembeJ (a)

8. ’Jl,,,f”"
T

{ .

CENTRAL AI'."N[II‘*IIS'I‘RA;)\JII IVE TRIBUNAL II-IYD]E.‘RABAD BENCH
|
N
i

l
|
1
b,

Applicant|

Respondents.

1

N.V .Raman?.

|

learned |counsel for

counsel.




rvﬂf

Cosnnie

.
[\8)

Thd

Divigion bY

E

o

I

Anantapur

P N

Superintendent of Post Offices,
Notification No.8 |: 4/PM/Rectt/IIIdated 19,7.1990
|
invited appﬂlcatiéns for Departmental ExamiTati?n for'
Promot#on tb the cadre of PostT?n/Mail Guasz for the
| %T“

y
i

The posts t? be filled up were!l9,

earmarked tb the Departmental

and from Ou%siders {from EDAS)

applicant h%d appeared for the
!

However, h

baemmgcgucc%ssful.
i

in any of the posts. He made

‘He was not given an
|

i .
O.A.362/93 before'this Tribunall,

5%37/
Tribunal éee&éeé the 0.A,, with

i
pondent No.% to disposze of his
DLty

In compllance)if‘the directions

Respondent ﬁo.l considered the

applicant ahd rejected the same
i

spplicant filed O.A. 717/93 bef
.

0.2.717/93 V1,5 disposed of on 2

of the judg%ent indicates that

OB FiFy 53 for which a notifica

in which se}ectlogfgis nlame dld
1

. ; | .
selected. Hence that 0.A., is

|

‘ |
q

ﬁhe applicant

megnt for enl

| |
All the

rsonnel, ST

U.CS.; ‘4t

aid examinai

|
s
li was not ap

a representa%

Y reply. Hen

1

. Cn 21-4-1

a direction

Fepresentatiﬁ

of this Trilh

fepresentaticn of the

i Then again the

dre this Tribunal.

~5-1993, A

iion WS issued on 15-741990

imot figure a

said posts

i, 0.C. 4|

The

ion and
ointed

ion on
ce he filed
993 this

to Res-

n dated 2341.1992.

unal, e

Thati

reading

n.- ’/i;, h"y d
PoA )

s'having been

isting him




Caa

in the panel iss

on 19=7.1990,

direction:

"Responant‘No.l has to pron

Postman#if Shri Papa Rao, :

joined

is the

of ED A

As per that

inserted in plac

said Papa Rao ha
is the third gua

Agents. Thus,

cant's name shou

of the notificat

vice Papa Rao if

e b e W b weneun T e

vear, 1994 onwar

to empanel him in the 1990 list aga

direction the name of ti

=

Ll
L 1]

ved in pursuance of

the post of postman

gents."

lified as per the s
the essence of the

1ld find a place in

ion dated 19-7-1990

e TaA T T -

o

inWN&ouwdéh Wék

The applicanf

But that repres?ntation wWas rejecte

k
-t

NO.H/PM/C/IV dated 25,1.1995 (Annex

his seniority in the post was given

It is also stated that the date 274

That 0.A., was dispo

third qualified as p

e of Sri Papa Rao., B

=

the conditions stiﬂulated havd

it rtnt

U

ote
3PM,
Aand

er the%_seni

eniority quot

- - - -

submitted a
|

inst the outs

d by the impu

Ire I to the

with effect

3-1994 was gi

and his name

[ 8

notification issued

of with ﬁhe followi

the applicant as
Chintakunta has not
if the aﬁplicant

ority quota

e applicant ghould be

FM,, ChintakPnta, if th

s not joined that post provided Lhe applica

8 Of EDM‘

|

degment is that the app

aned order

O'A.') and

ven as per

should fig
Deen fulfil

Yo Wrﬁﬁ3<

representat

iders/quota-

from 23.7.]

EL*d

. i

he panel issLed in purs#sance

tire

lEd .

ion

994,

the




[} 4 ¢ . 4

_ directions of the C.A.T., of this|Txribunal. S
g . ‘ o | i ‘ . L - .

This O.A., is filed praying for setting aside th y

impugned Order dated 25-1 1994 (Annexure I to t?e O.A,,) and . J
{

for @ consequential direction to the respondentg'tp appoint

‘._H —__:!_"_

him with retrospective effect from 1990-91 from| which date

Lls mbhar ecaladted asandidates we%ehppointed in pursuance
Of the notification dated 19--7-41990 and fix hhs pay and

allowances in the post from that |date with all consequential

benefits. .
“oun 7|
The only poiint for[considTratlon is ==
"Whether the directhoq of this Bench of—the

beﬂEfQ%—Aéﬁéﬁéﬂ%f&%iTe—lsébnaal in O.A.IL11/9s

. ! |
ds to the effect that the applicant should be

posted as postman only from the date of the

=i

judgment ¢ i.e., 2- 1994 or his|name shoul

Al
be inserted vice Fapa Rao in the panel that
L

was igsued in pursuance of thé notification

dated 19=-7--1990?

‘We have caréfully considered the judgment in 0.A[717/93.

We had already'éxtracted the direction in the |said O.A., |supra.

The direction.c;ea;ﬂy indicated tﬁat the applilcant should be

‘ T
empanelled vice Papa Rao+ if Paﬁ Rao had not |joined the |post
‘ by wL
of Postman and if the applicant|4* the third qualified ag

A o i
per the seniority guota of ED Ag@kts. In vlew of the

. |

e




el "}E- . "‘w“z:, &, ,'-?%"'-" P
- ” . PR f']
! i
I |
| |
|
}
¥
I
|
? : 5 &
:
] ‘
i
IE .
above direc?ion,_we have no doupt,
i
f

applicant should be shown for th
o

panel vice éri Papa Rac in whi :

selected. f
i

He is eligiléﬂe for all the cond

that basis.:

0 -Ao;

=

in g

®
) -

; Date:
D e e o e e e e

[

S58.

22==10--1997, |

P
Dictated in open Coul%. |

in our mi

e post of po
CAawv
Sri Papa R
L5x2 Fap

is ordered accqrdingly. Ng

nd that the

stman in th
a0 was
His seniority should be fixed accordingly,

equential beJefits on

costs,

P

R.RANGARAJAN,
MEMBEFJL a)

.\'J

e

r( d
) gt iia
B Ty S S 1



0.6,.5

Copy to: ‘ ‘
14 The Supsrintendent ef Post Offices, -
Anthapur Division, Angnthapur, ‘

2¢ The Chief Post Master General, .
Andhra Pradesh, Hyderabad,

34 The Director General of Posts and Telegraphs,
New Dalhi, |

4, The Post Master, Head Post Gffice, ;
Arma nthapur .

S, One copy te Mr.T.P.Acharya, Advocate,CAT,Hyderabad.
be (ne copy Mr.N.V.Ramana, Addl.CGSC,CAT,Hydaragad.

Bs One duplicate copye , |
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